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[CAPT. Satish Kumar Sharma]

the Bill a statement explaining the cir-
cumstances which had necessitated
immediate legislation by Ordinance.”

Therefore, there has been no delay in
laying on the Table an explanatory state-
ment giving reasons for immediate legisla-
tion. However, it has teen a convention of
this House that at the time of introduction of
a Bill, we de not have objections coming
from the hon. members.

SHRI RAM KAPSE (Thane): No, no.
{interruptions;

SHR! RAM NAIK: | wouid like to draw
your attention to one more point. If the Bill -
this Bill has been circulated to us in advance
- along with a statement giving reasons are
circulated to usin advance, the Govemmant
does not lose anything.

So, it is always better if we get all the
papers together and then we can decode
whether to oppose it or not. From that point
of view, | have raised this objection.

MR. SPEAKER: We will lookintoit. The
hon. Minister says that at the time of intro-
ducing a Bill, an explanation may be given.
Now whether it should be circulated to the
Members, when the Bill is circulated, is a
question | will look into.

The question is:
“ Thatthe leave be granted to introduce
a Bill further to amend the Qilfields (Regula-
tion and Development) Act, 1948.”
The motion was Adopted

CAPT. SATISH KUMAR SHARMA: |
introduce the Bill.
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EXPLANATORY STATEMENT
GIVING REASONS FOR IMMEDIATE
LEGISLATION BY HE OILFIELDS
(REGULATION AND DEVELOPMENT)
AMENDMENT

[Engtish)

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATLS
RAL GAS (CAPT. SATISH KUM?AR
SHARMA;: | beg to iay an the Table an
explanatory statement (Hindi ang English
versions) giving reasons for imme:ate leg-
islatior by the Oilnelds /Requlation and
Development} Amencment Ordinance,
1993.

14.40 hrs

IMR. DEPUTY SPEAKER in the
Chain

MATTERS UNDER RULE 377
[English)

(i)Needto establish a sponge lIronFactory
at Bonai, Orissa

KUMARI FRIDA TOPNO (Sundargarh):
Bonai sub-division of Sundargarh in Orissa
is one of the most backward areas of our
country. Most parts of Bonai sub-division
remain out off from the rest of the world
duringthe rainy season. Medical and educa-
tional facilities are hardly available to the
people of this area. Doordarshan too do not
cover this area. Bonai area have gol the
largest deposit of Iron Ore. The area sup-
plies Iron Ore tc Rourkela Stee! Plant and
other steel plants of the country. Though
rich in mineral resources its people are the
poorest of the country.

| would, therefore, request the Central
Govemment tc establish a Sponge Iron
factory at Bonai. This wil! help the area to
develop and peaple to eam their daily live-
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lihood. The steel too can be produced at
cheaper rate as Iron Ore would be availabie
in plenty at the spot.

(ii)  Needtobankilling of rhinos in the
country

SHRI PROIBIN DEKA(Mangaldo;:
Thare has been a spate of rhino-killings
since December 1692, despite efforts by
conservationists and Govemnment to save
rhinc, poaching has tumed out to be lucra-
tive with the high value attachéd to rhino-
homs in traditonal Chinese medicine. Ac-
cording 1o one estimate, Indian rhino-homs
is in high demand iri the iniernational market
asitisbelievedto have more power, strengtn
and medicinal value that of African hom.
Poaching in Kaziranga National Park took
an alarming proportion about two months
ago and the park now has less than 1000
rhinos. Sources reveal that six rhinos were
killed in one particularweek andthe park has
been losing on an average at least one rhino
every week. Poaching goes on in India
unfettered due to certain loopholes in the
policies and in their implementation. Lack of
prompl action and delay in implementing
prevantive measures seem to have become
a boom to poachers and as a result the
number of rhinos in the park has dropped by
about 300 during the last couple of months.
Survival of rhinos is in great danger.

| therefore, urge the Union Government
to save the species from becoming extinct
by imposing a ban on killing.

(iii) Need to protect Government
land belonging to India Govern-
ment Text Book press at
Bhubanswar, Orissa, from en-
croachment

DR. KARTIKESWAR PATRA
(Balasore): 100 Acres of land belonging to
India Government Text Book Press at
Bhubaneswar, Orissa has been unlawfully
andillegally encroached by private persons.
Construction of Boundary walls and build-
ings are going on. The attention of the
Central Government as well as the State
Government have been drawn to this fact.

- No steps have been taken/proposed to be

taken by Government to check it so far.

I, therefore, request the Central Gov-
emment to take approprate steps io save
the iand from encroachments.

(iv)  Need to provide Centrai assis-
tance todrought affected people
of Mandla an Siwani districts,
Madhya Pradesh

[ Transiation)

SHRIMOHANLAL JHIKRAM (IMandla):
Mr. Deputy Speakers, Sir, Mandia and Siwani
districts in Madhya Pradesh are in the grip of
drought for failure of rains for the last two
years. People are migrating to the urban
areas insearch of employment but are re-
turning back to the rurai areas as a disiflu-
sioned lot. | would tike to request the Cantral
Govemmentto provide funds tothese areas
so that relief work can be started immedi-
ately and employment is provided to the
people inthese affected districts. | wouldlike
to urge the centre to provide maximum
financial assistance to the State Govem-
ment as my district is economically very
backward. There are no industries in my
district and rainfed agriculture is the only
means of livelihood. There is hue and cry
everywhere because of the destruction of
crops for failure of rains for the last two
years.

Therefore, | urge the centre to take
necessary steps on priority basis for starting
relief works.

(v) Need to allocate funds from
Central Road Fund to Uttar
Pradesh Government

SHR! RAJVEER SINGH (Aonla): Mr.
Deputy Speaker, Sir, for the development
and construction of the road network a
Central Road Fund was set up by the Cen-
tral Government out of the revenue receipts
obtained throught the levying of the excise
duty on petrol. On the 13th May, 1988 a
resolution was passed by the Eighth Lok
Sabha for the inclusion of the duty levied or



